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“1. Vide order dated 04.12.2023 the District Ma

regarding surrender of mining lease b
District Magistrate, Sonbhadra.

2. Learned Counsel for respondent nos. 5 and 6 has submitted that respondent no. 5 had filed an

application with SEIAA U.P. for re-appraisal of the mining lease on which SEIAA U.P. has granted EC
- dated 11.01.2023 and he seeks time to file copy of the same.

3. Copy of the EC dated 11.01.2023 granted by SEIAA U.P. be filed on or before 18.01.2024 by

email at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR supported PDF and not
in the form of Image PDF.

4. The District Magistrate, Sonbhadra, Uttar Pradesh is also directed to send his report regarding
surrender of mining lease by respondent no.6 on or before 18.01.2024 by email at judicial-

ngt@gov.in preferably in the form of searchable PDF/OCR supported PDF and not in the form of
Image PDF.”
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“1. Vide order dated 04.12.2023 the District Magistrate, Sonbhadra was directed to submit his report
regarding surrender of mining lease by respondent no. 6 but no report has been submitted by the
District Magistrate, Sonbhadra.

2. Learned Counsel for respondent nos. 5 and 6 has submitted that respondent no. 5 had filed an
application with SEIAA U.P. for re-appraisal of the mining lease on which SEIAA U.P. has granted EC
dated 11.01.2023 and he seeks time to file copy of the same.

3. Copy of the EC dated 11.01.2023 granted by SEIAA U.P. be filed on or before 18.01.2024 by
email at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR supported PDF and not
in the form of Image PDF.

4. The District Magistrate, Sonbhadra, Uttar Pradesh is also directed to send his report regarding
surrender of mining lease by respondent no.6 on or before 18.01.2024 by email at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR supported PDF and not in the form of
Image PDF.”
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